
LOK SABHA DEBATES
i

' LOK SABHA

Thursday, April 7, 1977/Chaitra 17, 
1899 (Saka)

The Lok Sabha met at 
Eleven of the Clock

[Mr. S p e a k e r  in the Chair]

ORAL ANSWER TO QUESTION

SHORT NOTICE QUESTION

Regularization of Unauthorized colo-
nies.

SNQ 4. SHRI KANWAR LAL 
GUPTA: Will the M inister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) w hat is the policy of the Gov-
ernm ent regarding the regularization
of unauthorised colonies;

(b) does Governm ent propose to 
change the M aster Plan; and

(e) if so, will Government an-
nounce to set up a Committee to sug-
gest necessary changes in the Master 
Plan?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) It was decided by
Governm ent in February, 1977 to re -
gularise the various unauthorised 
colonies in Delhi subject to certain 
term s and conditions. Copy of the 
orders issued is placed on the Table 
of the House. [Placed in Library. See 
No. LT 223/77].

(b) W herever such regularisation 
is considered necessary and is feasible 
in accordance w ith the  te rm s’ and

conditions stipulated change of land 
use w ill be  considered on m erits for 
being incorporated in the Zonal De-
velopm ent P lan /M aster Plan.

(c) A High Level Implementation 
Body is to be set up to watch the 
progress of regularisation and deve-
lopm ent of unauthorised colonies in 
accordance w ith the policy laid down 
by Government.
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SHRI SIKANDAR BAKHT: The
decision of demolition was taken at 
a meeting held in the then Prim e 
Minister’s room during the first half



of Ju ly  1974. The high level im ple-
m entation body will be set up very 
soon.

SHRI KANWAR LAL GUPTA: 
Can you fix some deadline for regu- 
larisation?

SHRI SIKANDAR BAKHT: I can-
not give a deadline just now.
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SHRI SIKANDAR BAKHT: W ith 
your permission, I have already an -
swered first two questions that the 
use of the land will be considered on 
m erits and changes w ill be made. In  
regard to part (c), I have said that 
the developm ent of unauthorised co-
lonies w ill be m ade in accordance 
w ith  the policy laid down by  Gov-
ernm ent. It has also been committed

3 Oral Answers

by the Government tha t those who 
have been displaced from  residential 
areas, w ill be re-settled  in the same 
areas.

SHRI JAGANNATH RAO: A fter 
the lifting of the emergency m any 
juggi jhopris have come up in a mush-
room way. W ill the Governm ent see 
th a t they will be demolished after 
providing basic amenities to these 
people?

SHRI SIKANDAR BAKHT: I t  is 
receiving the attention of the Govern-
ment.
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SHRI P. RAJAGOPAL NAIDU: 
Will the G overnm ent provide a lte r-
native arrangem ents to the displaced 
persons?

SHRI SIKANDAR BAKHT: Yes.
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PROF. P. G. MAVALANKAR: I
w ant to know w hether it is a fact 
that nearly a million people are in-
volved in this kind of displacement. In 
view of the large num bers involved, 
may I know whether the Government 
would s^e to it that those people who 
have been evicted from their old 
places would be brought back in their 
respective colonies, if at all feasible? 
And, with regard to those who will be 
left out and those who are in the un-
authorised colonies, will the Govern-
m ent see to it tha t basic amenities 
are  given to them? Will the Govern-
ment also see to it that cheap trans-
port facility is available to them so 
tha t they can come from long distan-
ces to their places of work?

SHRI SIKANDAR BAKHT: For the 
first part, figures are not available 
w ith me. For second and third, yes.
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SHRI SIKANDAR BAKHT; The 
hon. Member is correct, Sir.
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SHRI .1YOTIRMOY BOSIT; Will 
the hon. Minister kindly tell us as to 
whether he has received any com-
m unication from Syed Abdulla Buk- 
hari who spoke for both Hindus and 
Muslims about rehabilitation and re -
settlement of those persons who were 
bulldozed out of Turkm an Gate and 
Ajmal Khan Road, etc.? If so. w hat 
is the text of the communication and 
w hat action has been taken?

SHRI SIKANDAR BAKHT: I have 
not received any communication.

SHRI SOUGATA ROY: I would 
like to know, from the hon. M inister 
w hether th e area around Jam a Mas- 
jid, which used to be  very unclean 
and which is a place of worship, is
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proposed to be brought back to its 
original position. (Interruptions)

SHRI V AS ANT SATHE: He had
promised during elections tha t all 
those persons who were removed 
from  there would be brought back. 
He ^wanted to know when are you 
going to do it?

SHRI SIKANDAR BAKHT: This 
question does not flow from the ori-
ginal Question. (Interruptions)

MR. S P E A K E R : The question is 
clear as to w hether you are going to 
bring back the slums to the original 
place. S ay  either ‘yes’ or ‘no*.

SHRI SIKANDAR BAKHT: The
changes made around Jam a Masjid 
are of a perm anent nature.

DR. BALDEV PRAKASH: I would
like to know from the hon. Minister 
whether the persons who have been 
buJdozed out of Delhi will be given 
built-up  constructed houses or plots 
or loans to build the houses.

SHRI SIKANDAR BAKHT; I have 
already answered that those areas are 
going to be re-developed and the p er-
sons who were sent away from there 
ure suing to be settled in those very 
snots. There is no question of giving 
loans to them.

rm  5 7 3 7 :

#  5TIM+ ITTT ♦ill'ffa flsfY ^  % 'STPT'TT
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& r?5*T ‘M'H *T, 5T̂ T ?T
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*PF ?

SHRI SIKANDAR BAKHT; I have 
not been able to look into that ques-
tion.

SHRI K. LAKKAPPA: The whole
question involves politics so far as 
Delhi is concerned.

MR. SPEAKER: Why do you want
to add it to that?

SHRI K LAKKAPPA; Regarding 
hut-dw ellers, pavem ent dwellers and
others, the previous Government had 
taken certain steps to see that their 
conditions of living were am eliorat-
ed. The Master Plan was prepared 
and its implementations was under 
progress. I would like to know from 
the hon. Minirter whether the pre-
sent Government is going to undo the 
M aster Plan prepared by the p re-
vious Government to see that the en-
tire question is taken up from the 
psliiical angle. I would like the hon. 
M inister to give a categorical assur-
ance that he will not disturb the 
Master Plan prepared by the previous 
Government to am eliorate the condi-
tions of living of hut-dwellers, pave-
m ent dwellers and others.

SHRI SIKANDAR BAKHT: The
present Governm ent intends to do 
much more than what the previous 
Government had done.
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11.25 hrs.

QUESTION OF PRIVILEGE—contd. 
C e r t a i n  r e m a r k s  b y  S h r i  T. N. K a u l  
ON TELEVISION NETWORK IN U.S.A. IN 

J u l y , 1975

MR. SPEAKER: On 1st April,
1977, Shri Jyotirm oy Bosu sought to 
raise a question of privilege against 
Shri T. N. Kaul, the then Ambas-
sador of India in U.S.A. for certain 
rem arks made by him on television 
netw ork in USA in July, 1975. Shri 
Bosu stated that Shri K aul had inter  
alia said that “political leaders had 
not been jailed bu t detained in 
houses”.

Shri A tal B ehari Vajpayee,, the 
M inister of External Affairs, made 
a statem ent in the House on 1st 
April, 1977 in regard thereto. He, 
inter  alia, said that clarification had 
been called for from Shri Kaul and 
S hri K aul’s contention was tha t he 
had no intention of distorting the 
facts and th a t his rem arks were 
based on the inform ation then avail-
able w ith him. Shri Kaul also sub-
m itted tha t if his rem arks based on 
incomplete inform ation had h u rt 
anyone, it was unfortunate b u t he 
had no intention of m aking a wrong 
statem ent. Shri Vajpayee had stated 
th a t the rem arks of Shri K aul were 
not based on facts.

I have carefully  considered the 
m atter. In order to constitute a 
breach of privilege, the impugned 
statem ent should relate to the pro-
ceedings of the House or to Mem-
bers in the discharge of their duties 
as Members of Parliam ent. It m ay 
be seen th a t the impugned state-
m ent of Shri K aul related to politi-
cal leaders and not to Members of 
Parliam ent as such, although Mem-
bers of Parliam ent are also political 
leaders.

Secondly, Shri K au l’s rem arks 
were made in July, 1975 when the 
Fifth Lok Sabha was in existence. 
The m atter cannot be raised as a 
privilege issue in the Sixth Lok 
Sabha.

In the circumstances,, no question 
of privilege is involved in the 
m atter.

11.27 hrs.

PAPERS LAID ON THE TABLE 
C e n t r a l  A d v i s o r y  Co m m i t t e e  f o r  
L i g h t h o u s e s  (P r o c e d u r a l ) R u l e s , 
1976, S e a m e n ’s  P.F. (A m d t .) S c h e m e ,
1976, 'Sh i p p i n g  D e v e l o p m e n t  F u n d  
Co m m i t t e e  (E.C.P.F.) R u l e s , 1976, An-
n u a l  R e p o r t s  o f  P o o m p u h a r  S h i p p i n g  
Co r p ., M a d r a s  f o r  1975 & 1976, A n -
n u a l  R e p o r t s  o f  S h i p p i n g  D e v e l o p -
m e n t  F u n d  Co m m i t t e e  f o r  1974-75 a n d  
1975-7G, N o t i f i c a t i o n s  re. T a m i l  N a d u  
M o t o r  V e h i c l e s  R u l e s  a n d  S t a t e -
m e n t s

THE PRIME MINISTER (SHRI 
MORARJI D E SA I): I beg to lay on 
the Table: —

(1) A copy of the Central Advi-
sory Committee for L ight-
houses (Procedural) Rules, 
1976 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 1734 in Gazette 
of India dated the 11th De-
cember, 1976 under sub-sec-
tion (3) of section 21 of the 
Indian Lighthouses Act, 1927. 
[Placed in Library . See No. 
LT-164/77]




